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In the Patna High Court

Case No : CWJC No. 6969 of 2000

Niranjan Prasad and Others APPELLANT

Vs

State of Bihar and Others RESPONDENT

Date of Decision : 02-03-2005

Acts Referred:

Citation : (2005) 2 PLJR 385

Hon'ble Judges : Narayan Roy, J

Bench : Single Bench

Advocate : Ganesh Pd. Singh and Pramod Manbansh, for the Appellant; 

Judgement

Narayan Roy, J.—Heard counsel for the parties. The petitioners confine their
prayer for payment of arrears of salary as well as current salary.

2. It is submitted by Learned Counsel for the petitioners that the petitioners are
working on Class III and Class IV posts under the respondent No. 4 and ultimate
control of respondent No. 5, the Collector of Begusarai, but due salary was not
paid to them.

3. With reference to the counter affidavit filed on behalf of the respondents, it is
stated by Learned Counsel for the State that arrears of salary have been paid to
the petitioners up to February 2003 and for the scheme, under which the
petitioners are still continuing, allocation has been made by the State
Government for the year 2003-2004.

4. In case, arrears of salary have already been paid to the petitioners till
February 2003, the respondent authorities are directed to pay the further arrears
of salary to the petitioners till December 2004 within a period of six weeks from
today and thereafter they will pay the current salary to the petitioners on month
to month basis, as permissible in law.

5. With the direction/observation aforesaid, this application is disposed of.
However it is clarified that in case, the petitioners have been retrenched they will
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be at liberty to agitate the matter in accordance with law.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/niranjan-prasad-and-others-appellan… Page 2 of 2


